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None appeared for the applicant nor 

the applicant appçared in person. Although the 

pleadings as well as oral suthiiss ions in the 

matter ere over orior to 2003, at the request 

of the learned counsel for the applicant, the 

matter was adjourned to 19.0.2.2003 to enable 

him to oroduce the material in support of his 

claim that he had preferred medical bills in 

the Office of the Respondents. On the last 

occasion on 19.2.2003, the counsel for the 

applicant wanted some more time to suthiit 

evidence in support of riis claim that he had 

sunjtted medical hills which were still pending 

for reimrsement. S&it to-day, no one was 

present for the applicant to comply with the 

iurdens • However, to afford one more opporthnity, 

to the applicant to suinit the documents in 

support of his claim, I adjourr; 

to 5.3.2003. No further time. 

Cr1:r rLo' 53.2/)3 

hard the lrned 	in' l 	r ::tcf 

tiLiioner and the learned senior Standjni 

Counsel or ie Resoondents. On the basis e 

5U1 .Lss ions :ec by the 1crned counsel 

he ap?lice1t. as also the statnent made by 

tue Respondents in their counter, it appears 

i tit the reliefs sought by the applicant in 

...his 0 .. have already been granted to him. 

:he rliefs granted to the applicant by the 

eoondonts are as follows : 
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19 .6 .9 to ? .1.9/ jias 	n 
treated as duty vido 3.D3(t:no;) 1 
ibubaneswar Nerno • o . W41/97 
(t.1)/7 dated 13.1.99 

ii) 	s a consaluence tbereo annual 
increment has been drawn from 

ie to tine as and when that 
to

' 
due and paid to 	T91A3 aL 

ide -uneireR/4 

applicant's case or onotinu 
to the cdro o2 141(0) w.o,f, 
1 .7 .96 has also been approved 
end promotion order issued, 

In tiiis app11cation, the apelicact 

ha 	n ee tTcr eirectton to be issued to 

OJ S 	1 L.LC'fl :eiCa1 bills suii ittod 

::T uJn in connection with his nod ici1 treaent 

ROSpQfldG. tS hOJO defliOd this by :eyincj that 

edical bill suo 	 p mibted by the aolicant nor 

the apliCant has n iien any eo 	us 

icd ical )L if to the P.espou i so Lu • 1: t. 

oircumstanccs ±nat the relief: sought b; the 

JLLith rer:errl to rCdjC1 cleis/ IS 

i.rL1Ch 2  or qr:n ted. As all the 

rieances oP the applicant have already soon 

:3 ottled by the flesnondents I Peel, notin no: 

more suriives in this 0 .. Por adjudi:ation 

tor.: 30 	LiiO S aT is 

/ 


